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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II

(General information relating to legislative and other matters)

Friday, 28 April, 2023/08 Vaishakh, 1945 (Shaka)
No. 116
DETENTION AND RELEASE OF MEMBERS

Hon’ble Members are hereby informed that following message, addressed to
Hon’ble Speaker has been received on 20.04.2023 from Deputy Commissioner of
Police, Central District, Delhi :-

“I have the honor to inform you that I have found it my duty in the exercise of
my powers conferred under section 65(i) of The Delhi Police Act, 1978 to direct the
MLAs Sh. Parveen Kumar (sitting MLA Jangpura Constituency, New Delhi), Sh.
Vishesh Ravi (sitting MLA Karol Bagh Constituency, New Delhi) and Sh. Shiv
Charan Goyal (sitting MLA Moti Nagar Constituency, New Delhi), who staged protest
at ITO Chowk, New Delhi and near Hanuman Murti Karol Bagh respectively and
even tried to disrupt traffic there against the summoning of CM Delhi on
16.04.2023 by CBI in the Excise case.

In order to maintain law & order and regulation of traffic at ITO Chowk and
Hanuman Murti, Karol Bagh the above mentioned MLAs were given reasonable
directions to remove themselves as per the provisions of Section 65(i) of The Delhi
Police Act, 1978 but instead of following the directions of SHOs concerned they
resisted. The gathering was informed and warned but they refused to disperse. As
such all the above mentioned MLAs and their supporters had to be detained on
16.04.23 and sent to NIA Police Station, Outer North for detention and
subsequently released. They were removed from ITO Chowk, New Delhi and
Hanuman Murti u/s 65 (ii) of The Delhi Police Act, 1978 along with their 26
supporters.”

Raj Kumar
Secretary



